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EVIDENCE TENDERED BEFORE
THE JOINT COMMITTEE OF THE
HOUSES ON THE MEDICAL TER-
MINATION OF PREGNANCY
BILL, 1969.

SHRI MULKA GOViNDA REDDY
(Mysore) : Sir, I beg to lay on the Table
a copy of the evidence tendered ' before the
Joint Committee of the Houses on the Bill
to provide for the termination of certain
pregnancies by registered medical prac-
titioners ana for .natters connected tnere-
with or incidental thereto.

REPORT OF THE JOINT COMMI.
TTEE OF THE HOUSES ON THE
COMMISSIONS OF INQUIRY
(AMENDMENT) BILL, 1969

KUMARI SHANTA-  VASISHT
(Delhi) : Sir, I ieg to lay on the Table a
copy of the Repoit of the Joint Gommittee
of the Houses on the Bill to amend the
Commissions of Tnquiry Act, 1952.

EVIDENCE TENDERED BEFORE
THE JOINT C)MMITTEE OF THE
HOUSES ON THE COMMISSIONS
OF INQUIRY AMENDMENT
BILL, 1969

KUMARI SHANTA VASISHT
{Delhi) : Sir, I beg to lay on the Table
a copy of the evidence tendered before
the Joint Committee of the Houses on the
Bill to amend the Commissions of Inquiry
Act, 1952.
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REFERENCE TO DHARNA BY MEM.
BERS OF PARLIAMENT FROM
ORISSA AND MEMBERS OF ORISSA
STATE LAGISLATURE FOR ESTA-
BLISHMENT OF A SECOND STEEL

PLANT IN ORISSA

SHRI MULKA GOVINDA REDDY
(Mysore) : Sir, with your permission I
would like te draw the attention of this
House and the Government to the fact
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that twenty Members of Parliament from
Orissa and thirty or forty Members of
the Legislature of Orissa are now perform-
ing a dharna before the residence of the
Prime Minister to press for establishing
a second steel plant in Orissa. The people
of Orissa are very much agitated over this.
The Government of India are showing
callousness in not announcing their decision
to start or to establish a second steel plant
in Orissa. Only two or three months
back entire State of Orissa was in flamees.
Therefore, it is not proper and politic
on the part of the Government of India
to delay their decisien to establish a second
steel plant. I demand that the Government
of India should come forwara to make a
statement immediately, this afternoor.
so that the wishes of the peolple of Orissa
may be fulfilled.

SHRI NIREN GHOSH (West Bengal) :
Why should they offer dnarna? They
should take over the powers of
commerce, trade and industry from the
Central Government ana themselves set
up a steel plant there,
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MR. DEPUTY CHAIRMAN
House adjourns till g3 p. m.

The House then adjourned
for lunch at ten munutes
past two of the Clock.

: The

Tne House reassembled after Lunch
at Three of the Clock, M=. DepurY
CHARMAN in the Chair.
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